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1. Whether Reporters of local papers may be allowed to
see the Judgment?

2® To be referred to the Reporter or not?

JUDGimUI (ORAL^

(The judgment of the Bench delivered by Hon»ble
Shri P. Srinivasan, Administrative Member)

This application has come before us today for

admission with notice to the respondents^i. Shri V.P, Sharma,

learned counsel for the applicant and Shri S?.P.> Saini,

proxy counsel for fVlrs', Shashi Kiran, Counsel for the

respondents have been, heardo Shri Saini submits that the

reply of the respondents is not yet ready, iVe find from

the order Jtheet that the then counsel for the respondents
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submitted on 06-12^3 that the reply of the respondents

had already been filed on 17.10.1938, but no such reply

was found on the file, V/hen the matter came up again

on 20oi.89, the application which.was posted for admission

for that day„ was adjourned at the request of Shri S,P,

Saini, proxy counsel for the respondents. We find no

justification for granting further time to the respondents

to file their reply to the application as this is a very

petty matter which can be disposed of at the stage of

admission itself-e We have» therefore, heard counsel for

both side:s on the merits of the application,

2. The applicants are working as Clerks in the office

of the Assistant Engineer, Northern Railway, Rev/ari; The
4,

case of the applicants is that during the period from

1983 to 1987 they had put in additional work for which

they were entitled to honorarium but their representation

in this regard had gone unheeded,

Ss We feel that the minimum that the respondents should

do in this case is to consider the representation of each

of the applicants and if it is found that they had put in

additional,work qualifying them for honorarium, to grant

them the same in accordance with the rules, V/e, therefore,

direct the respondents to dispose of the representations made

by each of the applicants and if their claim is found to be

acceptable, to grant them the appropriate honorarium as

provided under the rules. This should be done within
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4 rnonuhs' from "the date of receipt of this ordero

4, The application is disposed of on the above

terras at the admission stage itself leaving the parties

to bear their own costs.
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